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MR. CHAIRMAN: I will tell you. We 
have decided to make some arrangement 
here, just like the decision taken in the Lpk 
Sabha also. You speak in broken English. It 
does not matter. I request you to do it; we can 
make arrangements next time. 

SHRI E. R. KRISHNAN: (Spoke in 
Tamil). 

MR. CHAIRMAN: Who will translate it? 

SHRI E- R- KRISHNAN: Sir, the Lok 
Sabha has accepted it yesterday and in the 
House they announced. 

MR. CHAIRMAN: Mr. Krishnan, I came 
to know from the Leader of the House. We 
are also going to do the same thing as is 
being done in the Lok Sabha. Kindly put the 
question in English in your own way. We 
will carry on. 

SHRI E. R. KRISHNAN: (Spoke in 
Tamil). 

(Interruptions) 

MR. CHAIRMAN: Yes, I could follow 
that, but he cannot. 

SHRI SURJIT SINGH BARNALA: Sir,   I 
can reply to this.      (Spoke in Punjabi). 

AN HON. MEMBER: Now, I hope that 
you have followed it. 

MR. CHAIRMAN: Mr. Krishnan, you put 
it in English. 

SHRI E. R. KRISHNAN: Sir, the order 
was placed for the aircraft on the Hindustan 
Aircraft Limited. What is the reason for not 
taking delivery? 

MR. CHAIRMAN: Why delivery was not 
taken? 

SHRI SURJIT SINGH BARNALA: Sir, 
earlier an order for 100 fixed-wing aircraft 
was placed. Then delivery was taken of 26 
aircraft so far. And now there is a lesser 
demand for 

fixed-wing aircraft from the State 
Governments. They want more helicopters 
than fixed-wing aircraft. That is why we had 
intimated the Hindustan Aircrafts Limited 
that we would not be able to purchase more 
aircraft, and we can purchase up to 34 and 
not more than that number. 

SHRI E.  R. KRISHNAN:   What is the 
actual extent of loss? 

SHRI SURJIT SINGH BARNALA: In fact, 
there is no loss in this. B*' HAL have     
informed us that     the have spent some money 
on    cert<^>' things, and that we should pay 
them that. So, we are taking up this matter 
with them and this will be mutually settled. 

SHRI SYED NIZAM-UD-DIN: I would 
like to know from the hon. Minister whether, 
when this order was placed, the Government 
had ascertained what the demand was from 
the States for these aircrafts. Or was it done in 
a haphazard way so that delivery is not taking 
place now? Who is responsible for this loss? 

SHRI SURJIT SINGH BARNALA: As I 
said earlier, there has been no loss as such 
because it is not that^ne hundred planes have 
been manufactured already and we are not tak-
ing delivery. That is not the thin They have yet 
to produce those ma"n>^ planes. Now the 
demand has come down. That is the reason why 
we are not taking any more planes. 

MR.   CHAIRMAN:   Next Question. 

*408. [The questioners (Shri Rama-nand 
Yadav, Shri Shyam Lai Yadav ancl Shri 
Mahendra Mohan Mishra) mere absent. or 
answer, vide cols. 51-52 infra.] 

*409. [The questioner (Shri Krish-narao 
Narayan Dhulap) ioas absent. or answer, vide 
Cols. 52-53 infra.] 
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*410. [The questioners (Shri Veni-gaia 
Satyanarayana, Shri Parbhu Singh and Shri 
Mulka Govinda Reddy) were absent. For 
answer, vide cols. 53-54 infra.] 

 [Eviction of unauthorised occupants from 
Government land ,in Delhi 

*411. SHRI KALRAJ MISHRA: SHRI 
HARI SHANKER 

BHABHRA:f SHRI  
JAGDISH  PRASAD 

MATHUR: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state whether 
it is a fact that Government have taken a 
decision to evict unauthorised occupants of 
Government land in Delhi?] 

The MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
AND SUPPLY AND REHABILITATION 
(SHRI RAM KIN-KAR): It is the declared 
policy of Government to remove all unautho-
rised occupants of Government land except 
in cases where regularisation is considered 
permissible under the orders of Government.] 

 

†The   question  was   actually   asked on  the floor of the    House  by  Shri Hari Shankar 
Bhabhra. 

†[   ]  English translation. 
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SHRI JAGJIT SINGH ANAND: I am 

thankrul to the hon. Minister for making 
a declaration positively that those who 
are living in unauthorised colonies which 
are going to be regularised have to be 
provided with civic amenities which may 
cause some upset. There will be no 
upset. I want to know whether there is a 
schedule regarding regularisation of 
unauthorised colonies. He said in his 
reply even last year ahout the categories 
of unauthorised colonies which are going 
to be authorised. I want to know whether 
he has any particular time schedule or 
period schedule in this regard. The 
Minister said that about 1,500 houses 
will be released every month. It has 
nothing to do with this. I am only asking 
about the schedule by which time those 
unauthorised colonies which have been 
decided to be authorised will be 
authorised because civic amenities will 
follow later on. The people living in 
these unauthorised colonies want to 
know by which time their colonies will 
be regularised. 

SHRI SIKANDAR BAKHT: It is a 
very long process. We have 490 colonies 
to be regularised. Their number has 
increased to 611. There are no more 
unauthorised colonies. Some people have 
been giving new names to extensions of 
these colonies. This is a very long 
process. Since the announcement was 
made by the Government, 30 colonies 
have been regularised. Physical surveys 
are going on depending on how much 
physical effort has got to be put in and 
the resources we have with us. All the 
civic amenities have had to be provided. 
This is not going to be a short-term plan. 
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SHRI AMARPROSAD CHAKRA-

BORTY: Sir, the honourable Minister has 
already stated that the unauthorised colonies 
are going to be regularised. I want only one 
piece of information from the Government. 
We have repeatedly asked the Government 
about this because there are many 
unauthorised colonies in West Bengal. 

MR. CHAIRMAN: But this is about Delhi 
only. 

SHRI AMARPROSAD CHAKRA-
BORTY: No, Sir. It is the policy of the 
Government. He has declared the policy of 
the Government and they are going to 
regularise the unauthorised colonies. I want 
only one piece of information from the 
honourable Minister. There are hundreds of 
colonies in West Bengal which have not yet 
been regularised at all and he is aware of it. 
Now, Sir, I would like to know whether those 
colonies also would be regularised and 
whether a policy in regard to them also has 
been announced. My second point is how 
long it will take for them to regularise these 
unauthorised colonies under the provisions of 
law as announced by the Government. 

SHRI SIKANDAR BAKHT: Sir, if the 
honourable Member gives me notice, then I 
will obtain the information from the 
Government of West Bengal. 

MR. CAHIRMAN; Next question, please. 

Check on deforestation in the country 

*412. DR. LOKESH CHANDRA:! 

SHRI GIAN CHAND TOTU: 
SHRI PRAKASH MEHRO-

TRA: 
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to state 
whether in order to help recycling of the 
ecosystem for harmonious development, 
Government propose to stop further 
deforestation in the Doon Valley, in 
Darjeeling— Kalimpong hills and the Orissa's 
"land for land scheme"? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT SINGH 
BARNALA): The information is being 
collected from the States of Uttar Pradesh, 
West Bengal and Orissa and would be placed 
on the Table of the Rajya Sabha in due 
course. 

†The question was† actually asked on the 
floor of the House by Dr. Lokesh Chandra. 

 


